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Act of Parliament relating to the Jawaharlal
Nehru University and the Delhi University
has not been followed and under what
authority and procedure these enquiries are
taking place. Under what regulation of the
Act of Parliament is this being done?

MR. CHAIRMAN: He has followed you
rquestion.

DR. V. P. DUTT: I am not sure; so I am
making myself clear.

DR. PRATAP CHANDRA CHUN-DER: I
have already made it clear that under the Act
of Parliament constituting these Universities,
only the Visitor can hold an enquiry. But to
assist the Visitor, the Minister or the Ministry
can act. Now the Prime Minister has got the
overall power of looking into the affairs of
the Ministries and by virtue of that power, he
has taken upon himself this onerous task of
setling their problems. Therefore, if the hon.
Member insists on asking under what
authority this has been done, I may say that
there is no clear-cut provision in the statute,
but there is a convention that the Visitor is
guided by the advice of the Ministry, and
therein the Prime Minister also is connected
with thet Ministry stated.

I do not know what letter the hon. Member
is refering to. I am not aware of any such
letter and also whether on political grounds or
whether on the ground that one is a Marxist
or not, these enquiries have been made. We
are all aware that there are a lot of complaints
against both these Universities and Dr.
Govind Roy Choudhury of the Delhi
University, one of the oldest members of the
Delhi University, has sent a complaint to the
Shah Commission. The Shah Commission
has been seized of the matter. With regard to
the Jawaharlal Nehru University, the
Students' Union made a complaint. Now,
beyond that, there are other complaints also
regarding the day-to.day affairs of the
University. The matter is being looked into in
a preliminary way.

[ 1 MAR. 1978 ]

to Questions 6

SHRI JAGIJIT SINGH ANAND: I only
wanted a categorical assurance. During the
Emergency, certain things happened in the
Jawaharlal Nehru University which were not
proper. But in the post-Emergency period
also, from the other side, there is the same
story of witch-hunting, which is amply
indicated by the debate in the other House
also, why so and so was appointed, who so
and so was given such and such an
appointment, that were the antecedents of so
and so, what were the motivations and so on:
This is really McCarthy-ism. I want an
assurance from Jhe hon. Minister, who is a
very enlightened person, that he would not
allow this to happen.

DR. PRATAP CHANDRA CHUN. DER:
Regarding the appointments which were
made in the past, the matter is sub judtce. A
court case has started. Therefore, I am not in
a position to comment.

SHRI JAGIJIT SINGH ANAND: For
future, I wanted an assurance.

MR. CHAIRMAN: You can ask in your
future supplementaries.

Accumulation of due§ payable to the cane
growers by the sugar mills

*183. SHRI INDRADEEP SINHA: SHRT
LAKSHMANA
MAHAPATRO: DR.
Z. A. AHMAD :t

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government's attention has
been drawn to a news report which appeared
in the "Economic Times" of the 14th
February, 1978 regarding accumulation of
dues to the tune of about Rs. 45 rores
payable to the cane growers by the sugar
mills;

(b) if so, what are the details thereof; and

tThe question was actually asked on the
floor of the House by Dr. Z. A. Ahmad
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(c) what steps Government propose to take
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Yes, Sir.

(b) The total price payable for cane
purchased by vacuum pan sugar factories
during 1977.78 sugar season upto 15.2.78
was about Rs. 332 crores. The arrears
outstanding on that date amounted to Rs. 90.4
crores constituting 24,2 per cent of the price
payable.

(c) A setatement listing the steps taken by
the Government to reduce the arrears is
placed on the Table of the Sabha.

Statement

Steps taken by Government to reduce
arrears of cane price—

.(1) A continuons dialogue is maintained
with the State Governments to reduce
the arrears.

(i1) The Sugarcane (Control) Or. der has
been amended w.e.f. 2.2.78 to provide
for a 15 per cent interest on delayed
payment of cane price.

(iii) Provision has also been made in the
Sugarcane (Control) Order for the
transfer of cane price arrears for
which there are no bonade claimants
fom amongst the can egrowers
concerned, to the State funds with the
stipulation that the same will be
utilised by the State Government as
far as possible, for the development of
sugarcane.
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to Questions 8
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to Questions 10
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to Questions 12
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MR. CHAIRMAN: Answers also may be

brief because one question cannot take the
entire hour.
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SHRI N. G. RANGA: Sir, this question
deals pecifically with arrears payable to the
cane-growers and it is an all-India problem—
not confined to U.P. and Bihar alone.
Unfortunately, throughout, the Minister and
the questioners confined their attention to
U.P. and Bihar alone. Now, in view of the
fact that these arrears go on accumulating to
the tune of Rs. 54 crores and they find that
some portion of it is not being paid to the
growers on account of the so-called inability
on the part of the mill-owners to identify the
growers themselves, would the Government
take steps, legislative or administrative or
both, to see that a maximum period is fixed
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before which all the payments should be
made, that is. within two years, and then
whatever arrears remain to be paid should be
funded for the welfare of the farmers and not
given over to the Government to be utilised
as they like?

SHRI BHANU PRATAP SINGH: Sir, the
arrears are not increasing. In 1973-74, on the
last day of the sugar season, that is, 30th
September, the arrears were Rs. 12.84 crores.
In 1974-75 they were Rs. 23.73 crores. In
1975-76 they came down to Rs. 14.0 c-ores
and last year they were Rs. 14.48 crores. So,
it is not correct to say that the arrears are
increasing. In terms of percentage it has been
2.7, 4, 2.8 and last year, only 2.5. So, it is not
correct to say that the arrears are increasing.
Nevertheless, we are constantly vigilant and
we keep on reminding the State Governments.
In fact, since I have taken over, I keep on
checking the payments made by individual
factories and write to the Chief Ministers
concerned that they should look into the
arrear position in respect of certain factories.
So I am as much anxious to see that the
farmers are paid promptly. The second point
raised is that whatever is left unpaid should
not be utilised for general pur. poses. This, we
have said, should be utilised for the
development of cane.

SHRI N. G. RANGA: What is the use?
What I suggest is that it should be funded for
special welfare of the cane growers, and not
be utilised by the Government according to
their wishes.

MR. CHAIRMAN: That is your
suggestion.
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to Questions 14
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DR. V. B. SINGH: Sir, it fa not merely an
accounting question <* tansferring money
from one year to another. This is a perpetual
source of trouble for the cultivators. The hon.
Minister in his private capacity is » cultivator,
but cultivator is not a monolithic category.
Every cultivator is not as resourceful and as
big as he is. Sir, let us think of the smaller
ones, and the harassment to which they are
subjected. Therefore, my suggestion is
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fciat this arrear may be commuted into ihares
and the milts or factories ntay be converted
into co-operatives.

MR. CHAIRMAN: It is a suggestion for
his consideration.

DR. V. B. SINGH: But, what is his
reaction? Sir, he is a very intelii. gent person.
He has immediate reactions.

MR. CHAIRMAN: Let him say whether
he is going to consider it, or not.

SHRI BHANU PRATAP SINGH: Sir, I
deny the fact that the arrears are growing.

DR. V. B. SINGH: I do not say that. I say
it is perpetual.

SHRI BHANU PRATAP SINGH: Sir, the
amount involved is so small that nothing will
be achieved in this way. As against an
amount of Rs. 576 crores that was payable
last year, an amount of Rs. 14 crores only
remains. Now, if we divide it over 80 mills
and the growers, it will serve no useful
purpose.
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to Questions 16

MR. CHAIRMAN: Be brief.

St &ATTR AL 7 HAT wATEA,
7 a7 s wtgw g fF oAz faaia
#1 A F1 FFT wwgAy T H I
a4 ¥1 2, za & W7 7 adme fafew
¥ Ay 2 FACGA0 H W F40 faae 4,
famir ag af«feafa Gar gt 7€ 2

MR. CHAIRMAN: I can hear that. The
time is running out.

ot @AW A AT AW
fameae 7 (et &1 A=a0re star wfan,
oq1, 97 AFT AFAT 7, fwaw T92 q
30 &4 ZTA WAL Hq T gAT 2 )

MR. CHAIRMAN: Please finish
your supplementary.

ot dtareer wudt 0 gafeg A
WAT WEIRA & 5 AAAT FEATE [ T4
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F fagz wfaey & w18 oq7 9ify @70
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waa w1 ag ¢ f fawet aogre 7 #r€
wres wifaw faam & A4t 1| gt Wl

7 ...  (Interruptions)
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(Interruptions)
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frmmraTam st s E A A 72 70
We wE A H A f7 9% g F oW
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#1949 7 A3 AAT 71 TR A4 & A
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wr ¢ ogata 4 g wz faar
qar famr wr fam g &

(Interruptions)

sit Wi s fag ¢ 7 lamd
FHI AT AT 2

MR. CHAIRMAN: This is not the way of
putting the supplementaries. You stop it.

sit wi wam fag ;. FT AT &
qRq0 79 AT F1E 409 AZ( £ | FE WU
FEATH AT VT 2 1 AT, mar S
A | sl 74, e e fr ame
#1 A | Tafag 7z w7 v 9 T
agr, ZvF A3 wlew T mlaw a@raer
AT |

ot TrRATem - ATEA,

I am on a point of order.

MR. CHAIRMAN: No point of order
during the Question Hour. I will not allow
that. (Interruptions) I am here. I tell the hon.
Minister that it was decided by the entire
House that no point of order should be raised
in the Question Hour.

SHRI RAJNARAIN: I am putting a
question, not raising a point of order.

MR. CHAIRMAN: You cannot put a
question.

off TrAATCAY ¢ AIHA, G

¥z %21 f% foer mfen & soer dan
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to Questions 18

frear amn &, & Zmay favig g7 g
q

(Interruptions)

SHRI SAN AT KUMAR RAHA. Is it not a
fact that because of the inability of the mill-
owners to pay the arrears to the cane.growers
in due time and also only to encourage the
mill-owners to pay the arrears the
Government has enhanced the levy price of
sugar recently?

SHRI BHANU PRATAP SINGH: It is not
at all a fact.

Prohibition im Defence Forces

*184. SHRI BISHAMBHAR NATH
PANDE: Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE be
pleased to state:

(a) whether it is a fact that many high-
ranking officers in th, Defence Forces have
assured the Prime Mi-ninster that they will
fall in line with the Government's prohibition
policy; and

(b) if so, whether Government have taken

any steps in this regard and with what
results?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE (DR.
PRATAP CHANDRA CHUN-DER): (a) We
are not aware that any high ranking officers
in the Defence Forces were asked for, or

gave, any assurance to the Prime Minister in
this regard.

(b) Does not arise.
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AATHIT 93T W IH AW T AHTHIT
gxtfea zan a1 f5 3z7 % 2 ifEw
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